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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Original Aewlicatien Ne. 410 of 1992(L)

1, Prakhakar Mishra
2. Vijai Kumar Guwta
3. Sayed Akkar Ali
4. B.B. Sharma

P — QS.‘" .
5. C.B 1n?h. e e e e e e e 4 e e e e u o Apslicante

Versus

1. The Unian of India threue¢h the Secretary

Ministry of Railways Rail Bhawan,
New Delhi.

2. The Chairman Railway Bea2rd Rail Bhawan,
New Delhi.

3. The G.M. N.E. Railway Gerakhwur,

4, The Divisignal Rail Manager, WN.E. Rrailway,
Lchek Marg, Lucknew,
1

e * o ¢ s o e s« s o e « o Reswendents,

Hen'ble Mr. S.N. Prasad, Member (Judicial)

The @wslicant has gserdached this tribkbunal under
Sectien 19 of the Administrative Tribkbunals Act, 1985 for
allewing the same esnefit which have Beesn allswed by this
trikunal az eer judgement ané order dated 10.5,1991 pess-
ed By this tribunal in O.A, Na. 79 of 1991/R.P. Upadhyaya
é;d Others Vs. Unien ef India & "thers ( cowmy whereof iz
annexure -1); |
2. Suecintly, the facts of this case, inter-alie,
are that the all the avplicants were appoeinted en the
pest of Asstt. Statien Master in the N.E. Railway en
different dates under the respendents @né were posted
urder the res»eon~ent Ne. 4 and they were selected against
10% Graduate Traffic Apprentice Queta asz per letter Na.
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F/00/254/4/Yatayata Prashikshu/84 dated 12.12.84 and 11,10.
84; and the apwnliecants were sent for the trainirg to Zonal
Traiﬁinq Schael Mugaffarsur on 4.1.1985 and after havine
completed tﬁeir training were wosted as per letter dated

A

12.11,1986( doepy whereef is annexmre-Z%;and were given
regular pocsting as Traffic Inspecter on 5.5.1987 excest

the applicant Ne. 5 whe was wosteé@ on 25.5.1987( viee
annexure 3 and 4 ts this applicati§n). The applicants were

2llewed the wvay-scale of Rs, 455-700/- at the time af

nromotisn and that scale has lzen converte@d dnte~the scale

r~ Ol

of wa, 1400-2300/- w.e.=f. 1.1.1986;‘they hawve keen alléweé
the way-scale of Rs, 1600-2660/~- w.e.f. 16.7.91(amnexuré-5)'
kbut that should have been given since 5.5.1987, |

3. The main erievance of the applicantcs a2pveard te

Be that accerdéing to the applicants they were ent%ﬁleﬁ

for the 2boeve pRy-scale of Rs. 1600-2660/- actuaﬁzfr@m_th;q~
date of their actuegl wromstien i.e. from 5.5.198;: wut

they have bzen given the above scale only w.e.f. 16.7.91;
theugh the @réef;were issued By the Railway Beard to award
the wmay rcale of Rs. 1600-2660/- w.e.f. 15.5.87. It has
veen further statzsd that the applicants are entitled teo get

pay-scale of Rs, 1600-2660/- w.e.f, date of awarding to the

directly recruited persens, as directly recruited sersons

A

whe were appointed after the 2mpointment of the apélicant;
areas gettiné meore =alary than the a@plicant,?'

4, I have hearé the learned counsel for the applicants
and havs wmerused the pawpers annexued thereto.

5. The learned cgunsel far the aselicants while
drawing my attention ta» the contents of the 2pplicatien and

papers annexued theretse has urged that the representatien

{
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v of the aswplicants Which is annexure 10) haye still noet
been decided by the General Manager N,E. Railway, Garakh-

i rur who is reswvondent Ne. 3 in this ca@se.3nd has further
‘)?}-‘\; A @JL/ r ~

zﬁ?ﬁ%@f that if the akove representation(annexure-f) is

Vs

decided by the General Manager N.E. Railway, Gorakhpur
at an early date by E%; reasen=sd 3nd swpeaking order in
accerdance with extant rules, regulatiens and the
IF- directions of this trikunal as per orders and ¢irectiens
ef this trikudal éated 10.5.1991 maszed in 0.A, Ne., 79 of
i 1991, R.P. Upadéhyaya and sthers(Awvplicants) Vs. Unien
of India & Others(Rzspondents) ( vide ennexure-1), this
may @9 2 leng way in substantially redressing the grieva.
T ncec of the applicants., This is netewearthy that annexure

At oA

10 whichk}eprSSentati@né of the aeplicants is still

lying undecided with the respondent No. 3, General —~
N Manager, N.E. Railway, Gerakhpur,
6. Having eonsidered 2ll the facts ané circumstance

-a »f the cage and all asegects of ths Q?.ter, I find it
exvedient that the ands af justice wgulégﬁét, if the
resweondent Ne. 3, General Manager, N.E.'Railway, Gerakhuo-
ur ic directed te fecide the akove resresentatien of

the a@glicang(annexure-lo) by reascned and sweaking
srder in acceordance with extant rules, regulatiens and
orgers in this tegard and keeping in view the srinciple
of law and observations and directicns made by this this
tribunal in O.A, No. 79 of 1991, R.P. Upadhyaya(and
sthers (Aeplicants) Vs. Unisn eof India & Others (Respen-
dents) ( copy whersef is annexure -1); within 3 peried
2f twe menths from the date of receipt of the cepy of
this erder.,and I erder accordimngly.

;
7. It is made clear that in case, if the aksve
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representatisen of the applicants(énnexure-lo) is net readily
availakle with the reép@ndent No. 3, General Manager, N.E.
Railway, Gerakhpur, then in that case, the applicant® shall
furnish @ ecepy thereof te the ressendents Ne. 3, General
Manager, N.E, Railway Gerakheur, within @ merisd of 15 days
from the date of receiwt of the copy of this order te énable
the respondent Ne, 3, General Manaqer, N.E. Railway, Gérakhn-

ur te decide the rewresentatiem within the aferesaid spec¢ifi-

“@d péried of time . The apelicants shall ke at liksrty

te =zeek the legal remady if they were net satisfied with the
decisien of the Gener2l Manassr, N.E.:Rahtway, Gerakhpur,

as directed abkove, |

8. The aswlicatisn of the applicants is dis§®sed of

as apeve @t the admissisn stage. Ne erder as te the cests,

Pmmmrw)17.8.?z
Lucknew Date? 27.8.1992.

(RKA)



